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CENIRAL ALDMINISIRATIVE TRIBUNAL JLLAHABAD BENCH ALLZHABAD

originel Applicaticn No. 757 of 1988

RSN TR ATIL ! or o s s & o v o 3 s a & ¥ e Aoplicant
Versus

I'he Dircector of Allaheabad Museum, Al1ahabad. ..Respondent

Hon'hle Mr, Jugtice Uu.C.Srivastava,V.C.,

£
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the applicant has claimed for compassionate
appointment in place of her deceased husb=nd, who was
aallary sttendant in Allahabad Museum. As application
was not allowed, she has aoproached the tribunal prayiag

-

relief against the same. The respondents have but in

appearance in this case and have challenged the
e

ri

jurisdiction of this tribunal stating that Allahabad
Muscum is run by the aAllahabad Museum Sociely, which

ie 2 registered society and it is autonomous body and
it is under the Control of the Allzhabad Museum Society,

act govermment Of India and as such, the Central

zdministrative Tribunzl has no jurisdiction.

2, AS Museum is said to be run by 2 Society,
which is not own and control by the Govermment oOf

India. OUbviocusly, this tribumal has no jurisdiction.

Al though, this application, in chese circumstances
deserves to be dismissed, but with the observations
that the respondents instead of contesting this matter
should have given compassionate appointment to the

applicant, whem they have done in the case of another
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pessons, whose wife has been brcught from Delhi to
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Allzhabad with the hope that they himself doing to

rectify their misteke, With these observations, the
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application is dismissed. No order as to the costs.
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